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BEFORE THE NATIONAL GREEN TRIBUNAL
 PRINCIPAL BENCH,NEW DELHI
0.A 1090/2024 '

Ma(:ihub an Bapudham Welfare Society  ssesessessenses Applicant

Versus

Naéar Nigam Ghaziabad & Ors. ' v ..;;........Respondents

éShort Reply on behalf of Ghaziabad Development Authority (Respondent No. 2!

1.

It is respectfully submitted before this Hon’ble Court that the Ghaziabad Development
Authority (GDA) constructed a Sewage Treatment Plant (STP) with a capacity of 56 -
M.L.D. for sewage disposal in Pocket-D of Madhuban-Bapudham Scheme. During the
Kavad Yatra held in the month of Shravan, Meerut Road was blocked. Consequently,
the District Administration of Ghagziabad, through its immediate directive, instructed
the Ghaziabad Nagar Nigam to temporarily utilize the said STP for garbage collection
as an alternative arrangement. This directive was issued with the condition that the

~ garbage would be removed from the STP once the Kavad Yatra concludes from here to
. the dumping ground situated on Meerut Road. : :

\

' In response, the Answering Respondent GDA, issued multiple official letters to address

the following:

Letter No. 491/EE Zone-03/2023-24 dated 27,06.2023

A true copy of the Letter dated 27.06.2023 is marked and annexed herewith as
ANNEXURE — A-1. '

Letter No. 47/4/EE Zone-03/2023-24 dated 26.07.2023

A true copy of the Letter dated 26.07.2023 is marked and annexed herewith as
ANNEXURE — A-2. » | o

Letter No. 181/4/EE Zone-03/2023-24 dated 21.09.2023

A true copy of the Letter dated 21.09.2023 is marked and annexed herewith as
ANNEXURE - A-3. | :

Letter No. 316/4/EE Zone-03/2023-24 dated 06.12.2023.

A true copy of the Letter dated 06.12.2023 is marked and annexed herewith as

ANNEXURE - A-4.
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+| Letter No. 476/4/EE Zone-03/2023-24 dated 17.02:2024.

A true copy of the Letter dated 17.02.2024 is marked and annexed herewith as
ANNEXURE — A-S. ’ ' ,

[ etter No. 279/4/EE Zone-03/2023-24 dated 09.04.2024.

A true copy of the Letter dated 09.04.20{024 is marked and annexed herewith as
ANNEXURE — A-6. ’

. Letter No. 846/4/EE Zone-03/2023-24 dated 21.08.2024.

A true copy of the Letter dated 21.08.2024 is marked and annexed herewith as
ANNEXURE — A-7. ’ ' ’ '

Further, it is submitted before this Hon’ble Court that}G,haziabad Development.' ’

Authority works under the aegis of Housing and Urban Planning Department Govt. of
Uttar Pradesh. The orders of the District Magistrate is binding upon the answering
Respondent and under the said immediate orders only on temporary usage of STP for
collecting garbage was done. GDA has constantly written letters to the Nagar Nigam
Ghaziabad for the removal of said garbage from the STP, these letters have been
annexed for kind perusal of the Hon’ble Court along with this reply. ‘
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A 1090/2024

IN THE MATTER OF

Madihuban Bapudham Welfare Society |

Versus

Nag:;tr“ Nigam Ghaziabad & Ors | | - ...Respondents
L ~ AFFIDAVIT - |
IR Sud.hu. Kumarn. /2 S/o %% ol Yarnd -y | aged about

| ;Z years, presently posted at: &# Emm

“and R/o AQM@___&_@MW M'twmhf_ do hereby solemnly sffiren

. and state as under:

1. ThatI am the authorized representatlve ofthe Respondent in the aforesaid matter and
_ I am well conversant with the facts and circumstances of the case and [ am
competent to swear the present affidavit.
2 That the contents of the accompanying reply have been read over to me, which T
: understood and [ state that the contents from para 01 to 02 are based the record
mamtamed by me and further as per the legal advice received and believed by me
to be true.

3. That  Annexures attached with present reply are true copies of their originals.

VER@IFICATION

' Venﬁed at New Delhi on this day of | that the contents

of the aforesaid affidavit are true to the correct of me knowledge and nothing material

DEP%ENT E

has been concealed therefrom.
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11/12/2024, 12:05 D&Y Law Chambers Mail - Advance Service | 0.A. 1090/2024 Madhuban Bapudham Welfare Society v. Ghaziabad Nagar Nigam & Ors.| ...

DY Law Chambers <info@dylawchambers.com>

Advance Service | O.A. 1090/2024 Madhuban Bapudham Welfare Society v.
Ghaziabad Nagar Nigam & Ors. | GDA Reply

1 message

DY Law Chambers <info@dylawchambers.com> 11 December 2024 at 12:03
To: "advabhidhc@gmail.com” <advabhidhc@gmail.com>

Sir,

Please receive advance service of Reply filed by Respondent NO. 2, Ghaziabad Development Authority in O.A.
1090/2024 Madhuban Bapudham Welfare Society v. Ghaziabad Nagar Nigam & Ors.

Warm Regards,

D&Y Law Chambers

Off- A-131 (LGF), Sector 46, Noida 201301

Ch-203, Setalvad Chambers, Supreme Court of India

Ch-374, District Court, Gautam Buddha Nagar
+91-7838848157, +91-8860050449

Please do not print this email unless it is necessary. Every unprinted email helps the environment.

ﬂ Reply GDA Madhuban Bapudham OA 1090 .pdf
7334K
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